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THIS mDENTUﬁ-m%mmis ../.é.._,_;; ».-..}1; Jjo‘f; ™ T = s = w199 betlveen (4 1}1
Governar of the Madhay Pradesh (here in after called the [€ssor), of € one part aﬁﬂ"wﬂ_ -
(here in after called (he lessee) of the other part, < A y
WITNESETH hat in consideration of Rs  _ /, £0.0 paif anm
receipt where of the lessor lLierelsy acknowledges and of the rent here in a Kbt
on the part of the lessee here in after contained, v ¥ s ; .
The lessor hereby demieses to the lesses all that plot of lang ;COma_:' in
-~ -, 400 $q. ft. or there abovts situate at Katni Camp within thé i l.inicipa'_f_-.,
of that town in the district of Jabalpur whicl; sajd plot of land is mpre parlf&ﬂ' fescril

schedule here under written and with the boundries thereof is for greater clearness déTﬁxcazcd

here to annexed and (here on coloured in red wash,

To hold the same for term commencing from the date of ' this indenture ar_qd"j i
thirty first day of march, 2024 subject to the following conditions ;— £ e l';-"“ 'gg

(1) The lessee shall pay tlie yearly rent of Ry -390 =9 0. clear f alf’ geflwmg
day of June in tach year at the offjce of Tahsildar, Katnj the first of sych paymentst6 be made on the: first
day of June next»

(2) The lessee shall from time 1o time and at a
fates, taxes charges and assessments every diseription
the said term be assessed charged or jm
crecied there upon of upun the la

Il times during the said term Pay and  discharge a1 /
which are now or may at any time here afrer during ’
Posed upon the suid lund hereby demised or the building to be )
udlord or wnung iy respect tiereof,

(3) The lessee whio js a displiced pursin s aleady  consiruged building () on the site which is
found v be fig for dwelling cornercial bPurposes 11 Licw ever, (he lessee shall oy ufller or extend any part of
Lhe Lonsviuetdon or undor s AHY Bew construction oy the site witliouy 5 npr:jug the said down Procedure,
48 may be applicable spou, Lime to time or /

(3) The lessee shall eon 1 ence 1o build withen (here calncder mepihs from the date of thig issve and |
shall withen 1wo years from the date of (hjs lease crect and completely finish, fig for habitaion and use a
dweling house witliout buildings,

(3-A) In the building (o be crected on said land (e lesse may consiruct

doors windows any other
openings for light or ui Or as means ol access un ) follow

ing sides, b
The lessee sha BOt permit any Luild;, ¥ocoewd onilic said land 1o have any door, window «r
any othier opening for light or air or as meany olitecers on the p walning sides of he bilding or fand
S0 &S o zequire any right of light ur aiy or wity over the land adjoining on such rimanings dis j, Letng
intended hag veither this lease Bursnythime continid 1 here iv skall in ALY way prevent the lessor or any

Person holding from him fr matany time, crecting any building closely adjacment 1o the boundre of the
sald land on such remaining sides-

(3-B) The lessee shal) kot acd to or place again
land any Projection or sirucqire Oy
lemised,

(3-C) The lessee shay) have open aminimum marginal space of cight feet widih on the front side
-1:}”51 of five feet wiath op ciach of the othier sides of the said of land provided that one latrine only may .he

wilt on the mar rinal spice Of five Loy width in the rear
5 I

(21} The wiel l)uill—np Area shall not exceed 50/33.3 percent of the tote] areaf e, .. 3,¢.‘6:PQ s
b leet of the sujd land,

{3-E) If the building bye-);
or a smaller built-up area then th
building bye-jayw shall prevajl,

{4) In the magie

ts or over infront of he building crected on-the said
erhanging oy cneloacking wpan any land ouside the said land herchy

'ws ol the municipal couci] require -more marginal space to,he left open
at spacified in cluases (3-C) and’(3-D) respectively the Provisions of such

rol the cereetjoy re-erection or aly
riee shall be subject 1o (lie Provision
orders Lo witlly made 1 ere urder

eration of any building on the said land the
i low relating (o municipalities and to the rules by-laws and
and for the 1ime being in-force,

- [F) The lessee shall durning the said term keep the sajd land audthe buildings cre-
cted thereon 1n g conditicn fit 1or habitation and use,

(3-A) Traver Survey.mas ks bearing No .,

on the §aid land the legsec shall not byjlg over
impuir thejr utility without e PIevious premissin of the collector.

(6-A) The lecspe shall NOL, without the preyioug rermission of 1he collector carry on,
Or permit to be curried gy the premises, any trade, business or activity for the regt lation ) =
of which provision Jiys for the time being made by or under the law relating to Municipa- v
lities/Gram Panchayurs provided that such PETmission shall not avares <o o .
flling any requircmente vty s

¢ "5 we we ..0n0 the nazyl Survey map exist
them or otherwise deal with then so as to



(6-B> The lessee may carry on or'permitto be carried on the premises any trade, busing.
OF activity which has not been so regulated but he shall be bound to dsscontinue \Te sam
if the lessor, on being satisfied on the complaint of the neghbours that it isa source o

annoyance or offence to them reqiures the lessee to do so within i o
- e ; , such time as ma e
in the requisition, may L)e , e

(7?. hq I_t?s_igee S‘h-ﬁl-]_l--upon every assignment of the permises or any part there of and wig.iin
one calendar month there after deliver a notice of such assignment to the collector seting
fOrth_}hé-.-ﬂ%r{les and description of the partics to every such assignment and the particulars
& effect thereof So also the lessee’s successor-in-interest whether by transfer or byin heri-
tance “shall‘be bound to give a notice wite simjlar i i '
ng into. possession.
" (7-A) 1nthe event of the plot being transfered to any other
inheritauce the lessee who is dislaced person wil) be linbl to pay before the transfer the
difference between the premium calculated at market rates at the time of transfer & the
Premium already paid and the ground rent shall revised and fixed at one anna in the
rupees on the market value so calculated,
« (8) The lessor covents that the lessee paying the rent hereby reserved and performing
and ‘osberving the cofiditions heérein contained shall peaceably hold and enjoy the said land

' 8aid terr i ption or disturbance by the lessor or any
person lawfully claiming under him. ’

Provided that if the said rent or any part there of sh
unpaid fop one calender month pext after the date whereop the same shall have became
due. whe%ler the same shall haye been luwfully demanded ar not, as also upon the breach
or non-observance by the lessee of any of the said cor ditions, the lessor may notwithstand-
ing the wuiver of any previcus cause or right of re-entry enter upon the said land and
repossess if as if this demice had not been made tne lessee in such case being entitled
within three calentler months from the date of such reentry to remove all buildings and
fixtures which at any time duriug the currency of the demies shall have been erected or
affixed by him upen the said land

Provided further that when any causc or right of re-entry arises under the foregoing pro-
vise,it shall be lawtull for the lessor, as the considaration for the non exercise of the power
of re-entry, to receive from the lessee a sum of money not exceeding Rs. 500/= as the colle-
ctor may fix and, if the lessee fails to pay such sum within the time fiexed by the collector’s
order to recover the same as an arreqr of had revinue or exercise the right of the re-entry
under the foregoing proy-se

(9 The lesor futher covenants that it will at the rnd of the term hereby granted and so
on from time to time there after at the end of cach suceessive further term of vears as shall
be-gr;méd at the request and cost of the lessee, exccute to him renewed lease of the said

for t, prmaf triamag, years.
Ia[i’iegid%‘d%ﬁagm%ﬁﬁmay be enbanced ftor the graut of cyery renewed lerse and that
e‘veryj'fr{nféypd’w&'l__;c‘d_qtuin such of the conditions herein contained as shall be app-
licaﬁ:’g‘ighapa"suﬁl othcr‘cpr’r’cﬁtj?ns as may be thought fit for the future. ‘

Dravided f-%’l;b"é_z,\htflat theidegision of the lessor about the rent to be fixed and the condi-
tiong' to be impodd at each suceessive renewal shall e final .

((10) /It is agre¥e that the exprssions ‘the lessor’ and ‘the lesse’ herein used shall, unless
iﬁgkcﬁsistent,w_it',h‘. he context include in the case of the former, his successors land assigns
angd. l"Qe' ca’slﬁl@'f?“tﬁ”i’ atter, his heirs, exceutors, administrators, representatives and assigns.
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INWITNESS WHEROF THE PARIER HERETO HAVE SET fHEIR HANDS THE DAY AND
YEAK! WRITTEN IN EAGH GASH,

WITNESSES—
on behalf of sovernor of the

9, |
K fL , L - AdditionalnColl cto{
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r"h' Signature of Lotse
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8i nature of the ector; Jabalpue

- oned ditplaced person,
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Note= - -'_I:h& premium of Rsuwue. ... collected is unly fur anarcu [ Jo LTI P
<isqufeet, asian area of 1800 8q. feet is allived free of cost, premium the lessee being spons-
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